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(Recerved the assent of the Governor-General on the 7th September 1861.)

An Act to extend the provisions of Aet I of 1859 (for the amendmment of the
Law relating- to Merchant Seamen.)

Wueress it is enacted by Section CCXLIT of the Merchant Shipping
Act of 1854, that the Board of Trade may suspend or
cancel the certificate of competency or service granted
by the said Board to any Master or Mate, if, upon investigation made by any
Court or Tribunal authorized or hereafter to be authorized by the Legislative
Authority in any British possession to make enquiry into charges of incom-
petency or misconduct on the part of Masters or Mates of ships or as to
shipwrecks or other casualties affecting ships, a report is made by such Court
or Tribunal to the effect that he has been guilty of any gross act of mis-
conduct, drunkenness, or tyranny, or that the loss or abandonment of, or
serious damage to, any ship, or loss of life, has been caused by his wrongful
act or default, and such report is confirmed by the Governor or person
administering the Government of such possession :

Preanble.

And whereas it is enacted by Section LXXXII of Act I of 1859 (for
the amendment of the law relating to Merchant Seamen) that the local Govern-
mnent may suspend or cancel the certificate, whether of competency or services
granted under that Act to any Master or Mate, if, upon any investigation

made by any Court or Tribunal authorized or hereafter to be authorized by the

Legislative Authority in any British possession to make enquiry into charges
of incompetency or misconduct on the part of Masters or Mates of ships or

as

g 0 Pris)




ACT No. XXVIII or 1861,

as to shipwreck or other casualties affecting ships, it'is reported that the loss
or abandonment of, or serious damage to, any ship, or loss of life, has been
caused by his wrongful act or default, or that he has been guilty of any gross
act of misconduct, drunkenness, or tyranny: Provided always that, in the
case of any report by any such last mentioned Court or Tribunal, the report
shall have been confirmed by the Governor or person administering the Go-
vernment of such possession :

And whereas 1t is expedient to authorize Courts or Tribunals in India
to make such enquiry and report, and also to empower the Courts of ordinary
Criminal jurisdiction in some cases to exercise the powers vested by the said

Act T of 1859 in Courts having Admiralty jurisdiction in India: Tt is
enacted as follows :—

1. Every Cowrt having Admiralty jurisdiction in India, and the Princi-
pal Court of ordinary Criminal jurisdiction at every
mﬁiﬂznl’i‘;t\tﬁ%ﬁigﬁ Port in India where there is no Court having Admiralty
ot “‘i‘é;ﬁfﬁ? orMetes, jurisdiction, is hereby authorized to make enquiry into
Government. charges of incompetency or misconduct on the part of
any Master or Mate of any ship, whether such Master or Mate shall have
obtained his certificate from the Board of Trade or from any local Govern-
ment, or as to shipwreck or other casualties affecting ships; and if on such
enquiry it shall appear to any such Court as af'01esa1d that the loss or aban-
donment of, or any serious damage to, any ship, or loss of life, has been
caused by the wrongful act or default of any such Master or Mate, or that any
such Master or Mate has been guilty of any gross act of misconduct, drunk-

enness, or tyranny, the Court shall report the same to the local Government.

11. For the purpose of such enquiry the Court may summon the
Powers of Court in mak- Master or Mate to appear, and shall give him full oppor-
ing enquiry. tunity of making a defence, either in person or otherwise,
and may summon and examine witnesses, and may make such order with
respect to the costs of such investigation as the Court may deem just.

111. Nothing in ‘dn% Act shall be held to affect the powers vested by Sec-

Saving of powers vest- tion LXXX of the said Act 1 of 1859 in Courts | ﬂ']\’h]g
1t . . . . . . - .
Gin cortain Admirely A droiralty jurisdiction in India. The said powers may be

exercised




The same “powers may
be exercised bv Chief Cri-
minal Court in any In-
dian Poct wlhere (liere is
no Admiralty Court, -
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exercised by the Principal Court of ordinary. Criminal
jurisdiction at any Port in India where there is no Court
having Adrmra,ty Juxlsdlctxon.

IV. This Act shall be taken and read as patt of
the said Act I of 1859,
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